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29 5 2006 Present The Hon'ble Shri K V Sachidanandan 
Vice-Chairman; 	. 

The question for consideration in 

this case is for grat Of ration. 

allowance to the applicant who is a Lab 

Technician and belongs to non-executive 

cadre. r.A.Ahmed, learned counsel for: 

the applicant submits that respondents 

vide impugned order 2.9.2004 denied the 

• . . benefit to the applicant only on the 

ground that ration allowance cannot be 

'extended to the non-applicant of CAT 

cases. Obviously in 0A..174/2001, 2 Lab 

TechAicians who were, applicants therein 

was granted the benefit. Plr.M.U.Ahmed, 

learned Addl.C.G.S.C. submits'that since 

the matter is pending before the Hon'ble 

Gauhati High Court the benefit cannot be 

extended to the applicant now. 

In view of the fact that 

Annexure-2 letter annexedwiththe reply / 

statement,. specfficaUy . precludes the 

tights of. the employees, the respondents 

are directed to ascertain the 1atet 
• , . • position of the, appeal ''(0.A.17412001) 

• pending before the Gauhati High 'Court 

and submit before this Tribunal by the 

nextdate.'  
Post the matter on 8.6.20O 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT1 BENCH 

Original Application No.241 of 2005 

Date of Order: This the 26' day of June 2006. 

The Hon'ble Shri K. V. Sachidanandan, Vice-Chairman. 

Sri K.A. Flumalai 
Laboratory Technician 
Office of the Group Centre SSB, Kohima 
(Now 17' BN Bhairabkhunda, Assam) 
Presently working at 4 1  BN, SSI3, 
Palia Kalan, P.O. - Palia Kalan 
District - Lakhimpur (Uttar Pradesh) 
PIN-262 902. 

Applicant 
By Advocate Mr Adil Ahmed, Advocate. 

- Versus- 

The Union of India, represented by the 
Secretary to the Ministry of Home Affairs, 
Government of India, 
North Block, New Delhi - 1. 

The Director General, 
S.S.B, Block - V-East, R.K. Puram, 
New Delhi -110066. 

The Commandant, 171h  BN SSB 
BHAIRABKUNDA, 
ASEB Complex, 
P.O. - Bhairabkunda, 
MinIstry of Home Affairs, 
District - Udalguri, Assam, 
PIN -784 513. 

Respondents. 
By Advocate Mr M.U. Ahmed, Addi. C.G.S.C. 
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ORDER 

29 

K.V. SACHIDANANDAN (V.C.) 

The applicant Is presently working as Laboratory 

Technician in the Office of the 4' Battalion, Special Service Bureau 

(SSB for short), Palia Kalan, Utter Pradesh. Earlier he served as 

Laboratory Technician in Group Centre, SSB Kohima under Manipur 

and Nagaland Division with effect from 19.10.1994 to 30.06.1999. 

Now, the said centre has been redesignated as 17 "  Battalion 

Bhairabkunda, Assam. The applicant is a non-executive person serving 

in the SSB. The Cabinet Secretariat vide letter dated 18.12.1987 

granted some concessions (Ration Allowance other than clothing) to 

the SSB personnel working in hardship location, which has been 

categorized 	as 	'B' and 	'C' stations. 	The Manipur, Imphal and 

Nagaland Divisions were categorized as 'B' station. The letter dated 

18.12.1987 was extended from time to time with effect from 

09.08.1992 and lastly it was extended it was extended vide Office 

Memorandum dated 08.02.2001 to the non-executive personnel 

including ministerial persons of SSB. But, it was not given effect to by 

the respondents. The non-executive personnel of SSB serving in 

Manipur and Nagaland Division had approached the Tribunal by filing 

OANo.133/2000 praying for payment of. Ration Allowance and this 

Tribunal by order dated 30.10.2000 granted the relief to the 

applicants therein with effect from 09.08.1999 or from the date of 

joining whichever was later and directed to pay the ration allowance 

within a time stipulated therein. The applicants filed representation 

on 24.02.2004 through proper channel and the respondent No.3 

therein asked to submit some documents vide letter dated 01 .07.2004. 
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The applicants furnished the same and vide letter dated 02.09.2004 

the claim was rejected on the ground that non-applicants of the court 

cases will not be entitled for ration allowance. Being aggrieved by the 

said impugned action the present applicant has filed this O.A. seeking 

the following reliefs: 

"8.1 To direct the respondents to pay the Ration Allowance to 

the applicant with effect from 19.10.1994 tojune 1999. 

8.2 To pass any other relief or reliefs to which the applicant 

may be entitled and may deem fit and proper by the 

Hon'ble Tribunal. 

8.3 To pay the costs of the application." 

2. 	The respondents have filed a detailed written statement 

contending that the application is bad for non-joinder and misjoinder 

of parties, waiver, estoppel and acquiescence and is liable to be 

dismissed. The further submitted that the action taken by the 

respondents was not stigmatic and the same was for public interest 

and the decision taken by the respondents cannot be said to have 

suffered from the vice of illegality. As per instructions contained in 

Force Headquarters Memorandum dated 08.02.2001 (Annexure-1), 

ministerial personnel holding non-gazetted post and posted to 

category 'B' and 'C' stations declared vide Force Headquarter, SSB, 

New Delhi Order dated 01.11.2000 are entitled to ration allowance 

with effect from 30.01.2001, but as clarified by the Memo dated 

13.12.2002 (Annexure-2), telecom setup, para-medical setup 

excluding Pharmacist/Laboratory Technician came under the purview 

of getting ration allowance prior to 30.01.2001 if they remain posted 

in category 'B' and 'C' stations. The applicant is a Laboratory 

Technician of the organisation and he does not come under the 

) 
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purview of the said dariflcation. The Tribunal while passing the final 

judgment in O.A.No.1 74 of 2001 on 24.08.2001 (Annexure-3) directed 

to pay ration allowance to the applicants therein only and further It 

was clarified that only the applicants therein will be entitled to ration 

allowance. Therefore, the present applicant could not be granted this 

benefit. It is a fact that Kohima, where the applicant was posted from 

19.10.1994 to 14.06.1999 was declared as category 'B' station for the 

purpose of granting ration allowance, but the applicant is not entitled 

for ration allowance. The Cabinet Secretariat, Ministry of Home 

Affairs, has not passed any order for granting of ration allowance to 

the Laboratory Technicians of SSB. Since this Tribunal has ordered 

that ration allowance will be paid to the applicants of the concerned 

O.A. only and not to the other employees, the respondents cannot be 

blamed for non-payment of ration allowance to the applicant and 

submitted that the applicant has no case. 

3. 	Heard Mr A. Ahmed, learned counsel for the applicant and 

Mr M.U. Ahmed, learned Addl. C.G.S.C. appearing on behalf of the 

respondents. The learned counsel for the parties have taken this 

court's attention to various pleadings, materials and evidence placed 

on record. The learned counsel for the applicant argued that it is a 

well settled legal position that similarly/Identically placed employees 

should be given the benefit of a court order. The learned counsel for 

the respondents, on the other hand, persuasively argued that without 

specific instructions from the Government side not being party in the 

court proceedings the employees cannot aspire for getting the benefit 

especially when there is no Government instruction to that effect. 

L__ 
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4. 	I have given due consideration to the pleadings and 

arguments advanced by the learned counsel for the parties. 

Admittedly, the applicant was working as Laboratory Technician 

during period in dispute, he. from 19.10.1994 to June 1999 and the 

aonlicant is non-executive nerson servina in the SSB. Vide Annexu re-A 

dated 18.12.1987 the Cabinet Secretariat has written to the Director 

(Planning) granting certain. concessions to the staff of SSB, SSF, 

C.I.O.A. and Directorate of Accounts. For better elucidation 

Annexures-I & H to the Cabinet Secretariat letter are reproduced as 

under: 

"ANNEXURE TO THE CABINET SECI1'. LETfER NO. A.27011/4/86-EA-1I 
DATED 15 DECEMBER, 1987 

Si. No. 	Nature of the 
concession 

extent of the concession remark 

2 3 4 

) Hardship Allowance A hardship allowance @ Rs. For the 
25% of basic pay subject to statons 	w ich 
maximum of Rs. 4001- p.m. In are declared as 
respect of category 'C' and belonging to 
12.5% of basic subject to category 'B' 
maximum of Rs. 200/- p.m. to and 'C' by the 
category 'B' stations 	other Head 	of the 
than those situated In the Department 
North-Eastern 	region, under the 
Andaman & Nicobar Island powers now 
and Lakshdweep, where delegated to 
special allowance is already him, the same 
sectioned, rates will apply 

2) Ration Allowance 	Ration Allowance to the rank 
of Field Officers and below at 
the following rates excepting 
SSB Bn. Personnel and Dy. 
Comdts/Dey. Comdrs/ Asstt. 
Dey Comdrs of SFS and also 
those on deputation in the 
S ES from the army 
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ANNEXURE -II TO THE CABINET SECTF. LETTER NO. DATED 

9).W& 

BOMDILA 
TAWANG 
DAPAR1DO 
ALONG 
YINGKONG 
HAULJANG 
MIAO 
NAMPONG 
SEPA 

MANIPUR 

C/TAZO 
KOLOIUANG 
MON1GAONG 
MECHUKA 
TUTING 
HAWAI 
LADU 
LONGDING 
PANCHAO 
(TIRAP) 
CHANGLONG 
ANJNI 

KJJA 
KALONG 
NYOMA 
HANLE 
LEH 
KHAISI 
MORCH 
CHAKRPA 
EKARONG 
CHANDEL 
CHURACHAND-
PUR 
MONGHBA 
TAMENGLONG 
UKHROOL 
CHASSAD 
KHULLAN 

GLUBAT 	 RADHANPUR 
HIMACHAL PRADESH KALPT (KEKONG-PEO) 

POOH 
J&K 

MEGHAIAYA 

TRIPURA 

UTFAR PRADESH 

WEST BENGAL 

JOWAI 
NONGSTOIN 
KAILASEHAR 
UDAIPUR 
KHOWAI 
SONEMURA 
DHARCHULA 
JOSHIMATH 
SUKIAPOKHRJ 
NAXALBAR1" 

MUNSYARI 

5. 	As per Annexure-I, according to the applicant, ration 

allowance is extended to such employees and Annexure-Il specified 

the area of hard stations categorizing 'B' locations and 'C' locations. 

Quoting the said letter the applicant argued that the applicant is 
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ntitled to get the same. Vide Annexure-B Memorandum dated 

30.9.1992 this was extended for a further period of 3 years with effect 

from 9.8.1992 and by Annexure-C order dated 8.12.1997 Imphal and 

Kohima (Manipur and Nagaland Division) were declared as category 

'B' stations for the purpose of various concessions. Even in the written 

reply statement the respondents had no dispute with regard to the 

posting of the applicant at Kohima wherein the applicant was posted 

from 19.10.1994 to 14.06.1999, which was declared as category 'B' 

station for the purpose of ration allowance, but according to the 

respondents the applicant was not entitled to the grant of. ration 

allowance as Laboratory Technicians were excluded from such 

allowance. Therefore, the endeavour of this Tribunal is to find out the 

narrow campus of adjudicating whether the applicant is entitled to get 

the said allowance being a Laboratory Technician. 

6. 	This Tribunal had occasion to consider identical issues in 

various OAs, which were taken on appeal and confirmed the same 

and became final, in a detailed order in O.A.No.245 of 2005 dated 

14.06.1996 (Annexure-G), this Tribunal observed as under: 

"We have perused the records and heard the 
counsel of the parties in this O.A. Letter No.A-4901 1/8/86-
Do.1(b) dated 10.5.1986 shows that the President is 
pleased to sanction 8(eight) concessions to the various 
categories 61 Staff of ARC. One of the concessions is 
House Rent Allowance and it has been stated that House 
Rent Allowance admissible to the Executive Cadre will be 
admissible to the personnel of other cadres also of 
corresponding levels. Consequently equation of posts was 
ordered by the order No.A-11016/6/06-DOI dated 
28.10.1986 exclusively for the purpose of payment of 
House Rent Allowance. Under this order the applicants 
were entitled to draw House Rent Allowance. Under letter 
No.A.2 7011 /4/86-EA-1 1(A) dated 6.12.1987 Additional 
Concessions were granted and one of them was Ration 
Allowance to the various categories of the staff of ARC. 
The claim of the respondents is that since there is no 
equation of posts in respect of Ration Allowance this 

U' 
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allowance cannot be granted to the applicants who are 
non-executive stalL We are not impressed by such stand of 
the respondents. Until in the case of granting House Rent 
Allowance for the purpose of granting Ration Allowance 
such equation of posts is not required by the authorizing 
letters. This position is clear from the following: 

SI. Nature of the Extent of the Concession granted Remarks 
No. concession 

2 
	

3 
	

4 

Ration Allow- Ration allowance upto the rank of 
ance 	FO and below at the following 

rates:- 

Location 	 Rates 

(1) Category B 	As admissible from 
stations 	time to time in the 

Border Security Force 
in peace areas. 

House Rent 	House Rent Allow- Separate orders 
Allowance 	ance facilities admissible will be issued 

to the Executive Cadre about corres- 
will be admissible to the ponding levels." 
Person nel of other cadres 
also of corresponding 
levels. 

The respondents cannot bring in what is not there or what 
is not intended to be there by the letter No.A 27011/4/86-
EA-lI(A) dated 6.12.1987 as indicated above. This letter 
simply clearly states that the allowance is admissible to 
the various categories of the staff of ARC by placing a 
limit upto the rank of FO and below. In O.A.163/91 and 
O.A.1 79/91 of this Bench on the strength of the 
recommendations of the same one man Committee 
referred to in this O.A. Ration Allowance was paid to the 
non-executive staff of the Intelligence Bureau but the 
payment was stopped in 1991. This Tribunal in the order 
dated 17.12.1993 (to which one of us was party) after 
discussion and relying on the order dated 27.9.93 of the 
Central Administrative Tribunal, Ch and igarh Bench, 
Circuit atjammu in O.A.No.381/JK/92 had held that Ration 
Allowance was admissible to the applicants in those two 
O.A.s The facts in those two OAs and of the present O.A. 
insofar as they relate to Ration Allowance and House Rent 
Allowance are almost identical. The conditions in those 
two O.A.s is in respect of Ration Allowance that the 
personnel posted in category B locations will be entitled to 
Ration Allowance at non-qualifying area rate for BSF. For 
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( 

house rent allowance it is stipulated that House rent 
allowance would be applicable to all other cadres of the lB 
under the same terms applicable to the executive cadres 
of corresponding levels. In view of the facts mentioned 
above we hold that Ration Allowance is admissible to the 
applicants in this O.A. The respondents are directed to pay 
Ration Allowance to the applicants at the rate applicable 
to them with effect from the due date 22.2.1994. The 
arrear amount shall be paid within 31.10.1996." 

7. 	The learned counsel for the applicant has also brought to 

my notice the Appellate Order (Annexure-H) of the Hon'ble Supreme 

Court against the above order of the Tribunal and confirmed the 

judgment of this Tribunal and directed, "this order be punctually 

observed and carried into execution by all concerned." The same 

benefit was granted by this Tribunal to identically placed applicants in 

O.A.No.193 of 1999 by order dated 08.09.1999 (Annexure-l) and In 

O.A.No.133 of 2000 by order dated 30.10.2000 (Annexure-J). 

Therefore. I am in respectful agreement with the said orders and 

therefore I am of the view that the present applicant is also entitled to 

get the benefit since the relief has been granted by a declaration by 

court orders. The impugned order dated 02.09.2004 (Annexure-N) 

rejecting the claim of the applicant is on the ground that, "non-

applicants of CAT cases were not entitled to get ration allowance 

before 31.01.2001 on the basis of judgment of CAT? This is just 

against the decision of the Hon'ble Supreme Court reported in, (1) 

(1993) 24 ATC 884 in the case of P.K. Rangachari Vs. Union of India 

and Mother and (2) (1985) 2 SCC 648 in the case of hider Pal Yadav 

and others Vs. Union of India and others, wherein the Hon'ble 

Supreme Court has laid down that identical and similarly placed 

person should be given the benefit even without their approaching the 

court and further indicated that such employees should not be 
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dragged to the court unnecessarily. Therefore, Mnexure-N order is 

not issued in good spirit of law. Accordingly it Is to be set aside and I 

do so accordingly. 

8. 	In the conspectus of the facts and circumstances I am of 

the view that the applicant is entitled to get the benefit and therefore 

I direct that the respondents shall pay the Ration Allowance to the 

applicant with effect from 19.10.1994 to 14.06.1999 and they are 

directed to pay the same within 90 (ninety) days from the date of 

receipt of the copy of this order. 

In the circumstances the O.A. is allowed. No order as to 

costs. 

(K. V. SACHIDANANDAN) 
VICE-CHAIRMAN 

n km 



ex 

SYNOPSIS AND LIST OF DATES 

I 	- 	 O.A. No. 	 /2005 

Sri K.A. Elurnalai 	 . . . Applicant 

- Versus- 

Union of India & Ors. 	 ... Respondents 

The applicant is presently working as Laboratoiy Technician in the office 

of the 4th  Battalion, SSB Palia Kalan, Uttar Pradesh. Earlier he served as laboratoxy 

Technician in Group Centre SSB Kohima under Manipur and Nagaland Division with 

effect from 19.10.1994 to 30.06.1999. Now, the said Group Centre has been re-

designated as 176' Battalion Bhairabkunda, Assain. He is a non-executive person serving 

in the Special Service Bureau (S SB). The Cabinet Secretariat vide its letter No. 

A27011/4/86-EA-II dated 18.12.1987 granted some concessions (Ration Allowance other 

than clothing) to the SSB personnel working in hardship location, which has been 

categorized as 'B' and 'C' stations. The Manipur, Imphal and Nagaland Divisiori were 

categorized as 'B' station. The above said letter was extended from time to time with 

effect from 09.08.1992. Lastly, it was further extended vide Office Memorandum No. 

30/SSB/A-2/97(17) - 585-508 dated 08.02.2001 to the non-executive personnel including 

ministerial persons of SSR But it was not given effect by the respondents till this 

Hon'ble Tribunal as well as Hon'ble Supreme Court of India interfered into this matter. 

The non-executive personnel of SSB serving in Manipur and Nagaland Division had 

1 approached this Hon'ble Tribunal by filing O.A. No. 133/2000 praying for payment of 

Ration Allowance. The Hon'ble Tribunal vide its order dated 30.10.2000 directed the 

respondents to pay the ration allowance to the applicants with effect from 09.08.1999 or 

from the date of joining which ever is later and directed to pay the ration allowance 

within a period of three months from the date of receipt of the order including arrears. 

I The applicant filed a representation on 24.02.2004 before the respondent No. 3 through 

proper channel to get the ration allowance for its tenure at Group Centre SSB, Kohima 

with effect from 19.10.1994 to June 1999. The respondent No. 3 vide their memorandum 

No. 17th  Bn/Acctt/RM-Corrppf04/1 338 dated 19.06.2004 asked the applicant to submit 

/ some documents and information about him. The applicant vide his letter dated 

01.07.2004 the requirement as requested by the respondent No. 3. After that the 

Respondent No. 3 vide his letter No. Bn/Acctts4M16704 dated 02.09.2004 stated non 

applicant of the Hon'ble Court cases will not be entitled for payment of ration aI1once 

with effect from 19.10.1994 to June 1999. The said letter was received by the applicant 

30.09.2004. 

Hence, being aggrieved, the applicant is compelled to approach this Hon'ble 

Tribunal. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,4 -  
GUWAHATI BENCH &iWAA  1. 

Ist 
(An Application Under Section 19 of The Administrative Tribunals Act 1985) 

ORIGINAL APPLICATiON NO. "T 	/2005. 

Sri K.A. Elumaiai 
Laboratory Technician 
Office of the Group Centre SSB, Kohima 
(Now 17th  BN Bhairabkunda, Assam) 
Presently working at 4th  BN, SSB, 
Palia Kalan,, P.O. - Palia Kalan 
District - Lakhimpur (Uttar Pradesh) 
PIN-262 902. 

Applicant 

I. 	The Union of India, represented by 
the Secretary to the Ministiy of 
Home AlThirs, Government of 
India, North Block, New Delhi-I. 

The Director General, 
S.S.B., Block-V-East, RK.Puram, 
New I)elhi-1 10066. 

The Commandant, I7thBN  SSB 
BHAIRABKIJNDA, 
ASEB Complex, 
P.O. - Bhairabkunda, 
Ministry of Home Affairs, 
District - Udalguri, Assam, 
PIN-784 513. 

Respondents 

DETAILS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS M4DE: 

This application is directed against the Office Memorandum No. 

17th BN/AcctsfRM/6704 dated 2nd  September, 2004 issued by the 

Government of India, Ministry of Home Affairs, Office of the 

'~, 4-A" 
- 
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Commandant, 17th BN SSB Bbairabkunda, Assam by which the 

Respondents had refused to entertain the claim of the applicant to pay the 

Ration Money Allowance only on the ground that he was not one the 

applicant in the Original Application filed before this Hon'ble Tribunal, 

Guwahati Bench by the similarly situated persons for payment of Ration 

Money Allowance. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the instant 

application is within the jurisdiction of this Hon'ble Tribunal 

LIMITATION 

The applicant further declares that the subject matter of the 

instant application is within the limitation period prescribed under 

Section 21 of the Administrative Tribunals Act 1985. 

FACTS OF THE CASE 

Facts of the case in brief are given below: 

4.1 	That your humble applicant is a citizen of India and as such, he is 

entitled to all the rights, protection and privileges guaranteed to the 

citizens of India under the Constitution of India and the laws framed 

thereunder. 

4.2 	That your applicant begs to state that he is presently working as 

Laboratory Technician in the office 4 th  Battalion, SSB Palia Kalan, Uttar 

Pradesh. Earlier he served as Laboratory Technician in Group Centre 

SSB Kohima under Manipur and Nagaland Division with effect from 

19.10.1994 to 30.06.1999. Now, the said Group Centre has been re 

designated as 17th Battalion Bhairabkunda, Assam. He is a non-

executive person serving in the Special Service Bureau (SSB). 

4.3 	That your applicant begs to state that the Government of India, in 

the year 1962 Was set up the Directorate General of Security (D.G.S.) 

under the Administrative Control of the Cabinet Secretariat for some 

specific purposes which has a multi-role, multidisciplinary organization 
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comprising four agencies, namely, Special Service Bureau (S.S.B.), 

Aviation Research Centre (A.R.C.), Special Frontier Force (S.F.F.) and 

Chief Inspector of Armaments. 

4.4 	That your applicant begs to state that the Cabinet Secretariat, vide 

its letter No. A.2701 1/4/86-EA-ll dated 18.12.87 addressed to the 

Director (Planning), Directorate General of Security informed that 

certain concessions were granted to the Staff of S.S.B., C.I.O.A. (Chief 

Inspector of Armaments) and Directorate of Accounts and the 

concessions were listed in Annexure - I of the said letter. In the said 

letter it was also mentioned that for some of the concessions, the various 

hardship locations had been categorized as "B" and "C" stations as 

mentioned in the Annexure - II to the letter. It was also mentioned that 

for the purpose of House Rent Allowance, concessions to the various 

categories to the staff, the equation of post as listed in Annexure - A to 

the Cabinet Secretariat order dated 28.10.86 would also be applicable in 

respect of the staff of S.S.B., S.F.F., C.LO.A.. and Directorate of 

Accounts. The Office of the Respondent No. 2 vide its letter No. 

9/SSB/A2/86(l)-IV(Pt.)/4688 dated 30.09.1992 in exercise of powers 

vested on him as Head ofDepartment in tenns of the paragraph 3 of 

the Cabinet Secretariat letter No. A-2701 l/4/86-EA-II dated 18,12.87 

and in continuation of this Directorate memoranum of even number 

dated 09.10.89, the sanction of Director of SSB conveyed the sanction to 

the classification of Imphal,, Manipur and Nagaland Division as category 

'B' station for the purpose of grant of various concessions mentioned in 

annexures - I (Other than clothing grant) of the above quoted Cabinet 

Secretariat letter dated 18.12.87 for a further period of three years with 

effect from 9.8. 1992. After that the Office of the Respondent No.2 vide 

their letter No. 30/SSB/A2/97(17) - 4611 - 4646 dated l November, 

2000 reviewed the said letter dated 18.12.1987. Again the Office of the 

Respondent No. 2 vide their orders Nos. 9/SSB/A2/86(i)-IV(Pt).3 569 

dated 8.12.1997, 9ISSB/A2/86(1)-IVPt.75-90 dated 12.01.1999 and 

Office Memorandum No. 30/SSB/A-2/97(17) - 585-508 dated 

08.02.2001 granted the ration allowance to the non executive personnel 

including ministerial persons of SSB. 
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ANNEXURE - Aisthephotocopyofthesaidletlerdated 

18-12-1987 alongwith two annexures is annexed 

herewith 

ANNEXURE - B is the photocopy of the letter No. 

9/SSB/A2/86(1 )-IV(Pt.)/4688 dated 30.09.1992. 

ANNEXURE - C is the photocopy of the order No. 

9/SSB/A2/86(i)-IV(Pt).3569 dated 8.12.1997. 

ANNEXURE - D is the photocopy of the order No.. 

9/SSB/A2186(1)-JVPt.75-90 dated 12.01.1999 

ANNEXLJRE — E is the photocopy of the said letter No. 

30/SSB/A2/97(17) - 4611 - 4646 dated 1g  November, 

2000. 

ANNEXLJRE - F is the photocopy of the said 

memorandum No.30/SSB/A-2/97(1 7)-585-508 dated 

08.02.2001. 

4.5 	That your applicant begs to state that from the said letter and 

annexures, it would be apparent that certain concessions were granted to 

the non executive personnel including ministerial personnel holding non-

gazetted post and posted to category 'B' and 'C' stations declared vide 

the Directorate's order and in the case of the applicant, the concession 

referred to against serial No. 2 in Annexure - I, i.e. Ration Allowance, 

would be relevant The House Rent Allowance to the executive cadre 

was made admissible to the personnel of other cadres also of the 

corresponding level except in the case of S.S.B. Battalion personnel and 

Deputy Commandants /Cothpany Commanders/Assistant Company 

Commander of S.S.F. and also those on deputation in the S. S. F. from 
the Army. 

4.6 That your applicant begs to state that after Manipur and Nagaland 

Division was categorized as "B" station, the employees of the S.S.B. 

serving in that Division became eligible for receiving Ration Allowance 

with effect from which the said Divisions were categorized as "B" 

tci 
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station and accordingly the Field Officers and the below were paid 

Ration Allowance. However, for reasons best known to the authority, the 

applicant was deprived the payment of Ration Allowance by the 

respondents in a most illegal and arbitraiy manner. 

	

4.7 	That your applicant begs to state that the Aviation Research 

Centre is a part of Directorate General of Security along with S.S.B. and 

two other organizations. Similar concessions including Ration 

Allowance were granted to the employees of the Aviation Research 

Centre and the non-executive staff of the Aviation Research Centre, 

Doomdooma had filed an Original Application before this Hon'ble 

Tribunal which was numbered and registered as O.A. 245/95 claiming 

that being non-executive staff, they were also entitled to get the Ration 

Allowance as it was being given to the executive staff, according to the 

equalization done as per order dated 28-10-86. A Division Bench of this 

Tribunal by Judgment and Order dated 14-06-96 held that the Ration 

Allowance was admissible to the applicant and directed that the Ration 

Allowance be paid to the applicants to them with effect from the due 

date and to pay the anear amounts within a fixed period. The Aviation 

Research Centre authorities instead of granting the concessions filed an 

S.L.P. before the Hon'ble Supreme Court of India challenging the order 

passed by this Hon'ble Tribunal for granting Ration Allowance to the 

non-executive staff and the same was numbered and registered as Special 

Leave to Appeal (Civil) No.1706/97. The FIon'ble Supreme Court by 

order dated 16-3-98 dismissed the said S.L.P. and held that the order to 

be punctually observed and to be carried into execution by all concerned. 

ANNEXURES - G & H are the photocopies of the 

Judgment dated 14-6-96 passed by this Hon'ble Tribunal 

and the order-dated 16.3.98 passed by the Hon'ble 

Supreme Court of India. 

	

4.8 	That your applicant begs to state that after the non-executive 

cadres/employees of the Aviation Research Centre, Doomdooma and 

Aviation Research Centre, Field Research Unit (F.R.U.), Numaligarh 

were granted Ration Allowance, as stated above, in terms of the orders 

passed by this Hon'ble Tribunal, which was not interfered by the 

Hon'ble Supreme Court. The non-executive personnel serving in the 

V, 
La- - 	f 

A)1Q4 
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S.S.B., Ranagar in Amnachal Pradesh filed an application before this 

Hon'ble Tribunal, which was numbered and registered as O.A.No.103 of 

1999 for claiming grant of Ration Allowance we.f. 8-11-94, the date 

from which Itanagar was categorized as "B" station. This Hon'ble 

Tribunal by order dated 8-9-99 disposed of the said application by 

directing the Respondent authorities to pay Ration Allowance to the 

applicant with effect from the dated on which the allowance became 

admissible. It was further directed that the arrears as admissible to each 

applicant, should be paid within 90 days from the date of receipt of the 

order. 

ANNEXURE- I is the photocopy of Order dated 8-9-99 

passed by this Hon'ble Tribunal in O.A.No. 103/99. 

4.9 	That the applicant begs to state that thereafter, the non-executive 

personnel of the SSB serving in Manipur and Nagaland Division under 

the administrative control of the I)ivisional Organizer, SSB, Manipur 

and Nagaland Division had approached this Hon'ble Tribunal by way of 

filing Original Application No. 133/2000, inter alia, praying for payment 

of ration allowance. The Hon'ble Tribunal vide order dated 30.10.2000 

directed to respondents to pay the ration allowance to the applicants with 

effect 09.08.1989 or from the date of joining which ever is later and 

directed to pay the ration allowance within a period of three months from 

the date of receipt of the order including arrears. 

ANNEXURE - J is the photocopy of the said Order dated 

30.10.2000. 

4.10 That the applicant begs to state that he filed a representation on 

24.02.2004 before the Respondent No.3 through proper channel to get 

the Ration Money Allowance for his tenure at Group Centre SSB 

Kohima with effect from 19.10.1994 to June, 1999. The applicant had 

also filed an reminder on the said subject on 19.05.2004. The 

Respondent No. 3 vide their Memorandum No. 17th Bn/Acctt/RM-

CoxrppiO4/1338 dated 19.06. 2004 asked your applIcant to submit some 

documents and information about him. The applicant vide his letter dated 

01.07.2004 submitted the requirements as requested by the Respondent 

No.3. After that the Respondent N6.3 vide his Memorandum No. 17th 

2)t2-O0(4 



7 

0' 

Bn /AccttsfRM/6704 dated 02.09.2004 stated that non-applicant of the 

Hon'ble Court cases will not be entitled for payment of Ration Money 

with effect from 19.10.1994 to June 1999. Hence your Applicant is 

compelled to approach this Hon?ble Tribunal for seeking justice in this 

matter. 

ANT4EXURE - K is the photocopy of the representation 

dated 24.02.2004 submitted by the applicant before the 

Respondent No.3. 

ANNEXURE - L is the photocopy of the reminder dated 

19.05.2004. 

ANNEXURE - M is the photocopy of the 17th 

Bn/AccttfRM-ConppI04/1338 dated 19.06. 2004. 

ANNEXURE..— N is the photocopy of the Memorandum 

No. 17th Bn IAccttsIRtvlJ6704 dated 02.09.2004. 

4.11 That your applicant begs to state that it is unjust to discriminate 

among the. employees who are similarly situated in the same department 

and it is also not proper to insist on evexy aggrieved employee to 

approached the Court or Tribunal when the actions are identical. 

4.12 That your applicant begs to state that similarly situated, persons 

are enjoying this benefit without any interruption. As such, the action of 

the respondents is arbitrary, malafide, whimsical and also no sustainable 

in the eye of law as well as on facts. 

4.13 That your applicant submits that there is no other alternative 

remedy and the remedy sought for if granted would be just, adequate and 

proper. 

4.14 That this application is made bonafide and for the ends of justice. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

jQ- 	ovt4 

/ 



	

5.1 	For that due to the above reasons and facts which are narrated in 

details the action of the respondents is prima facie illegal, malafide, 

arbitrary and without justification. 

	

5.2 	For that, the similarly situated persons who are working under the 

same department and in the same office have been granted the reliefs, 

which has been settled by the Hon'ble Tribunal as well as Hon'ble 

Supreme Court of India. In spite of this fact the Respondents are not 

giving the same re1ief to the instant applicant. 

5.3 For that, being a model employer the Respondents cannot deny 

the same benefits to the instant applicant, which has been granted to the 

other similarly situated persons. As such, the Respondents should had to 

extend this benefit to the instant applicant without compelling to 

approach this Hon'ble Tribunal. 

	

5.4 	For that the Respondents have violated the Articles 14,16 & 21 of 

the Fundamental rights guaranteed under the Constitution of India. 

	

5.5 	For that the respondents have whimsically rejected the claim of 

the applicant by citing irrelevant causes and fact. 

	

5.6 	For that the respondents have violated the principles of natural 

justice. 

	

5.7 	For that, the action of the respondents is arbitrary, nialafide and 

discriminatory with an ill motive. 

	

5.8 	For that, in any view of the matter the action of the Respondents 

are not sustainable in the eye of law as well as fact. 

The Applicant craves leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing of this instant application. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

The Applicant had submitted representation and reminder to the 

Competent Authority through proper channel but these were rejected 
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only on the ground that he was not an Applicant in earlier cases allowed 

by this }Ion'ble Tribunal in the matter of granting Ration Allowance. 

7. 	MArTS NOT PREVIOUSLY FILED OR PENDING IN ANY 
OTHER COURT: 

That the Applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, Writ Petition of suit is pending before any of them. 

& RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above the applicant 

most respectfully prayed that Your Lordships may be pleased to admit 

this application, call for the records of the case and issue notices to the 

Respondents as to why the reliefYs sought for by the Applicant should 

not be granted and after hearing the parties Your Lordships may be 

pleased to direct the respondents to give the following reliefs:- 

8.1. To direct the respondents to pay the Ration Allowance to the 

applicant with effect from 19.10.1994 to June, 1999. 

8.2. To pass any other relief or reliefs to which the applicant may be 

entitled and may deem fit and proper by the Hon'ble Tribunal. 

8.3 	To pay the costs of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble 

Tribunal deem fit may pass any order or orders. 

Application is filed through Advocate. 

PartIculars of I.P.O.: 

I.P.O. No. 

Date of Issue 
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Jssuedfrom 	6'PO 
I 

Payable at 

12) LIST OF ENCLOSURES: 

As stated above. 

I 

Verification ....... 

1 	r 
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VERIFICATION 

I, Sri K.A. Elumalai, Laboratoiy Technician, Office of the  Group Centre 

SSB, Kohiina, (Now 17th  BN Bhairabkunda, Assam), Presently working at 40' 

BN, SSB, Palia Kalan, P.O. - Palia Kalan. District - Lakhimpur (Uttar 

Pradesh), PIN - 262 902, do hereby solemnly veril& that the statements made in 

paragraph nos. C i / C4 '-/ k' ( i C' 12- 

are true to my knowledge, those made 

in paragraph nos. 	C'74q 	b-  
are being matters of record are true to my infonnation derived therefrom 

which I believe to be true and those made in paragraph 5 are true to my 

legal advice and rests are my humble submissions before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

13 VIZ 
Andlsignthisverificationonthisthe dayof 	2005. 

il 

/ 

/ 

I- 
1  -1 1 	 . 
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New Delhi ; 110066 
Dated the 	30/9/92 

iELi0i__i\NDUi1 

Gra nt of concessions to the staLC of S3B 
poteci at" iraphal. 1 

In e;ei'cise of the powers vested in him as Hea 
.Jepartment, tu teinis of Parct 3 of • -1;he Cabiiiot 3ecietariat 

No. i'-27011 /4/36--EA-I1 dated 18.1 2.87 and in conti-
ivation of this Directorae Memorandum of even number dt.9.1O. 
69 the sanction of Director,SS]3 is hereby conveyed to the 
cJ.asiIication of ' Imphal' , Manipur and Nagaland Division as 
Cateory 0 J3 1  station for the purpose of grant of various 
oonce:3510fl5 mentioned. in Ariiexure I (other than Clothing 
TrrrAt) of the above quoted Cabinet 3ecretariat letter dt.1 E3. 
1 2q07, for a further period of 3 years w. e.  

sd/- 29/9/92 

( D. D. AOl i ncp.]: ) 
A3SISTItNT DI CT0O. (E.A) 

Coiy to 

1 	The Director of Accounts, Cabinet Secretariat, R.K.Puram, 
New Delhi. 

2 Divisional 0rganiser3SB, Manipur & Nagaaand. Division. 

1).LG/KohJ.rna, Imphal. 	 7 ,  

* DO JK/1JP/UP/R&G/SB/NB/NA/AP/Shiilong Division. 

5 	DIG TC Ssrahan/Salonibari/Fiaflong/FA G'•ialdam. 

( 	X'COUTXt5 Officer, 5S13. 

1 	Ouard :ile, 
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N) 	 2/t(( .i)-iv(iiL) . :3569 
Dir C tar 	;e n' ri I e f ;Cc Hr 

J thC  
EsL Jilock ,. \', P.K. 
New Delhi - 110066 

Dated, the, 8th Enc, 1997 

o R D I R 

In Contjr1uatjori of this Directorate Merio 
No. 9/ 3 S 13/A2/06(1)..J(I)t) dated, 26,8.92 arid No 9/558/ 
A2/86(l) , IV(pt) dated, 30.992, the sanctiin of the 
Director,  , 	is herc 	accorde(:i to the ci assif1catjor 

of the following Stations of Nanipur & Nagaland Di.vj0 
as Category 'n' station for the purpose ot Various 

c6bcess1oxs from the date and period shown against 

each in terms of Para-3 of the Cabinet Secretarj 
letter flo. A-27011/4/86.EAII dated, 18,12,87, 

•• 
Si. N.rrte of the Station  
N o . 	 Cateqory 	Date & - 	

- 	eriod, .__. *O•S••_i•_. 

Impha]. , M&N Divisj., 	'13' 	9.8.95 to 8.8.98,00 

Kohima, N&tI Division. 	'B' 	26,8,94 to 25,8.98, 

Sd/- 	/i2/97 	
0 

	

C ZAR.AN SIN ) 	 H 
ASSI5TcJr DIRECTOR. (EA) 

Copy to 

1 • The Director of Ac counts , Cabinet; Secrrt,rjat I • K . J U am , Ne w D 1 11 
2. 	Fxn, ?4&J D1v15 ion,  

DIG , Kohima 6 	 . 	 . 

IDs }1 /JP/J&K/R&/5R/ Ifl//j/ Shill ong 
5 	 'ic0 Ilafl. onq/ rahan/Sal oni bar .t/Jarnmu/ 	 . . k urn ar sal n.., 	 PL 

6.. Order file 0  

- 
Sic(1oii O[Jaci. 

"lnripur & Nig-iInd 

5.S•,uJ. i?ilpiI2L 

0 	 - 

.00 	
.• 



• 1q 
gi4 	 —( / 	------- 

No. 

 

9 SS 3/A2/136(1)IVPt.. ,5-90 
Dn::Tc)pAT1: (EHEIAT (1,yUP ' 

O]'?ICE ()V TIlE 1311 	'1OE 

ft 	 EAST 0J,OCI(, V 1  R.K. PtJRN1, 
NT! DELHI 4 110066 

Datel, t.he, 12 Jan, 3.99. 

0 R'D E RI 

In continuation of thi5 Djrcctorat..e orier, of 
even number dated , 8th Dec. 1997 the siiTt ion of the 
Director, SSJ3 is herej accorded to the c1asif.ication 
of Iml.)ha1 M&N 1).tvi3ion as Catoqory 13 station for 
the pureose of various concession with effect from 
9.0.98 to B.B. 2001 in terms of r'ara-3 of the 
Cabinet; Sccretiriat, letter No. A-27011/4/06-EA-II 
dated, 18,12.87. 

¶ 
sd/- 	11.1 	99 

) N.C. i3HATTAHARJEE . 
ASSISTAiJT DIRTc'roR(EA) 	. [ 

 Director ofAccounts, Cahinot 	Sccrctarit, 	R.K. 	Purarn, i 
New Delhi - 110066. 	 . 

H 

 iYo 	M&N/1W/J&K/UP/SB/NB/NA/AP/Sh1llo0g/G Divn. 

3, UISG 	C IfloLig/3arahan/d1onibri/Ja11Uu 

Accountb officer, 	SSR Directorate. 

S. Order 	file. 

'H 
( 

\lWliplr & N (I r"'Olild Dv 	

I 

s.S.B. 1tiipn(I. 

1.0 



•1 

- - 

	

iv 	 .. . 

i c 	 / 

lO.0..QV.Z 	I 	o. 
Dated 	 7 	DIRECTCRATE GENERAL OF SECURITY 

rita DIRECTOR, SSB 

Comclt............... .. 	*••• 	 ET 	LCCK-V 	R.K:.PURAM, 

Adjt...'.....................(.EL4 
OEL 	- I IOUó. 

tATED T-4E, 	4 	C 00 

I-i  

CRDER., 
0  

ç 	 In exercse 	f the powers vested in him as. Head o-f 

f \l( 	Djari.irent. -and in terns c-f Cabinet Secretariat letter1 .No.. A- 

27.)1I/4/SL-EA-1I dated 	1812.87, Director, SSB has reviewed 
oorticin status of various locations situated in the 5S8 

JD:v'isions d'Tra.ining Centres and ordered de-categorisation and 
tejorisaticrt of the locations as per list enlased as -' Appendix 
A as Category R and stations for the purpose. o4.-- various 
ncessions mentioned in Annesure-t(other than ci-othing.grant).cf 

- the above quoted Cabinet Secretariat, letter dated, 18.12.87 as 
r list enclosed as Aapendix 'R with effect from .1st . November, 

C)! 

2. 	All orders issued in this regrd from --time to time may 
b& Lreated as atEnd2d except fr the qrant of clothing grant. 

Encl 	A s 	Jo-.rc. 	 - 

- 	 - 

EDR ;. 
JOiNT DEPUTY DIRECTOR (EA) - 

4,LCJ;  

1 	ThP Director of Accon.s, Cabiflet 	crteriat, R.K..P.uram, 

New Delhi 	copies. 	 . 

T,e DC-s 	HP/UP/R&G/JK/SF/N/WAD/APfSHG/M&N Division. 

The DIG FA GwaIdamSarahan/Salri /Haflong/Kumar.ain. 

4 	The Accounts O-c4icer, SSR Directorate, New  

5. 	A I/2/E1/E2/-A4/F r.nchICoordinati.on Ce1IICIOA. . 

o. 	Order file. 	- 	 - 

'pp 

jV , ~- 
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•r 	i. F. 	-;1-- 
ljr 	 47  

t14i'1ir 	 --DI)- 

r 	''-r 	q•-''-. 	1?' f Lu it 

ALAT 	'TUR 	SUB AREA) 
LUr4SLEI 	CLLJNGLEI AREA, 
TLiBUNG 	(DEII4GIRF) -00--- 
JEST ELINGHNt;N -DO- 

C4c)NGTE -DO- 
. IOIp1Apj 

-DO- 

St-I I LLONG --GO--- 

BEUJt4 

AIZWL 

HAFLONG 
JOWAI 

1'IONG;TC IN 

UDAIPUR 

-, 	, 
ItJ 

7 - 

1 

/ 

A 	 , 

i .D. 

.1.• 

ii 
1 . 

21. 

4. 
-' cr 

2. 

2 - 

30. 
•.: 1. 

.33 
4. 

F 

C.,  

B 
a 
C 
C 
C 
C .  
C 
1 

B 
b 
B 

B 

H 

GtR SSB 
--DO--
-DO--
-DO-
-DO-
-DO--
-DO- 
-DO- 	- -: - 
-DO-
-DO-- 
-DO- 

-DO--
-DO--
--DO-
--DO-
-DO- 

-DO--
-DO-
-DO-
-DO- 
-DO--- 
CBI7;ET SECTT.. 

—DO--

- - iiU--

:f;: 

n 

—P 
B 

'3 

B 
B 
jB 

B 

B 

C: 

L 

13 

- DO - 
-DO-
-DO- 
-DO-- 
-DO-
-DO-
- DC)- 
-DO-- 
-DO-
-DO-
-DO--- 
-DO-
-DO-
-DO- 
-DO--- 
-DO- 
-DO- 
-DO-- 
-DO-- 
-DO- 
-DO- 
-DO-- 
-DO-- 
-DO-.. 
-DO-- 
ccrNE-r SECTT. 
-DO-. 
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-DO- 

- 
-DO- 

I '- 

1 

1 

•: -::Aso,-f t<HULLON 
 UTtNjpQp1 

I:- 
.i. I- 	•1 

8. T1Er 
• •-' I R L fltj P 

KHoupUM 
1i. 
12. PDX 

r\I 	fI 

14. NEW SHTL 
 

K4UL TtP L,. 
7. SI 	N'fr HONG 
l. 

 <0HIN 
 

21 9kE1U 
22. 

••••••-1 	- • 	•__ 
24. 
25, 
2.. 
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:Ij. (r:r It 	LUj; 

UKC- 
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_1EHDR'ADuH 

. 	
. 	.. 	.. 

AM 

if 
1T 

Cabinet 
el  9011/2/ 

aanctiOflethRati0fl Money 11oWance tQ 

\ 	 personnel including mini3terialLPérsO 

	

/\ 	
to category B' a%'C'itatiOflS.A' 

p g \ 

1'•r: i 	

Ct 

\

above j enclosed 

L LA.L' 1 	 I 2. 	- ' - 	 'A13.non:.executiV 	i;:5e;•ih 

- 	 - ''B S 4tCJ tjofl$de(]  
••• 	•• 

I 	
ration 11oWaflcO 

it 	
A 	 L 

Ends z As above. 

;. 	...' ... 

••-- 

To 
-. 

i. 
I

' 

FA Gwaldwn/T 

** Ma  
CQmmafldaflt.CSD *WBh 

I 	::4- ; 	•: 
qo Wits Off icer 

• 	iS-•;:: 	r5..AI/A4/E1/E2'.aflcY 
-• 	

••• .-•. 

: r2 

71 
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.1  IL 	%opy,forware for 	çxn 

:1!) (1 01 

r14 r' 	S 

(S * 

3/S B/NB/APJNZt 

jeria3 
1 

1; 

S. 	 • 	 S  

,~ W111 

fSB 

- 

. •, 	 :t4Sy_ 
. 

thgnistrial ' 

o ted6'jateg0rY 
kp-6 

- 

••ii'•:.'• 	 $ 
ii 

:4.r- 	•- 
tb,: 

:bIREcToR(EA) 

: •.j- 

1 pjv is Ion 

n/sa1nibari/ 
. 5 	 . 5 

- - 

-. 

i4 . 	'•'i- 
•: 

.10. 11  
4 

4 

c.; 

-.c 15 

VT 
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I A , ju: ii t:i 	f'iV 	•f 1 ULIhL 	 :. 

() 	rI J If[fl tct1on 	o 24S Of: 1i9!) • 

ot Oi:cr j Thlu the 4th L)iy oi.. JUne, 19t6 . 

	

C1 G.L 	lyine ,MUflLbCL (A) 	 . 	 . 

IiOfl 	ijie 	iir1 	D.0 .Verin 	?1rnbor () 	 . .. . 	. I 

:iij 	Ui'hnu 	£'ru4d 	 . 	 . 	 • 
• :sar'1tdry 	Irispt:ctor D 	 . 	•. 	

0 :,• 

. i\vitt1on kca3earclv Cjntre 9  •. 	 : H 
L)010C4D21  

2 iri 	Dipak }3rdi, 	 . . 	'. 	,. 	
•t 	 4 

?JtC. 	Eicxna. 	. 	 . 	. 	. 	AppLicnto. 	: 

pj t,.dvocate s/i c.K Bhttacharjyd 
tiith 	C .N .1).  

- VLrus - 
• . 	. 

Union of 	India 	 . 	• : 
-cprc'ented by Cabinet Secretary, 
1t,rU11cnt Cibinct Affairs, 	 ' 	. .••* 

D lhi . . 

2. Directorate 	eneral of Security Block'  

VLt) 	U F.Puram, 
lI3f DL1h1-110066 

• Diroctor.. Aviation Ucsearch Centre, 	 •" '-I 
L31OC)--v(Eort), 	1.K.Purwn, 	 •., 	.. 	.. 

4 
.. .................. 

DtPutY DirecLor. 
Avitiofl Hwjearch Ccntrti 
J)OC1flOOOOLt . 	 . . . 	C)OJ(1)t' 

2LX 	zit. 
I 	

0 

Nv Advocate Shri S.Ali,Sr.C.G.S.C. 	 ,. 

0 It D E I( 

H 

LO 

19 The applicanta are crnployccso.i the Aviation kteuearCh 

Crutr, Docxndoca (XRC for chort). Applicant 110.1 is " 

$aziittxry in3f.eCtOt a pouL vihich is cc1uivalent to D..pUty 

)1?irid . OffiCer and, is beloi ?icld Officers Thej ap1icapt' 

No.2 is a Radio fttstri The pot of 1.itri fal:ls, under, the 

teçjOry of sIunicir Fiold Asoista.nt. 'lliic i 	160. beloW 

::.1d Ofl.lcer. The compterit uthori,ty ofRC has classified 

.. 

, I.,. ...... 

I 



IA)Ac 1) )(It4i i 	c Ut OL y 13 	Latioç 	U (:t to t 	22 .2 ')f 	•.: 

2. 	 /uIicXI1 	:tv to thi 	O.A.. natiiely lJ 	27011/4/86- 

E1•-H () dated 6.12.1967 conveyed the sanction of the 

Prerident to the grant of additional conccsion5 mentioned 

thc nncir thcreto to the various categorieS of the 

ol: JJcC (,xcept those on deputtiOfl ironi tho Indian 

Air Force. icording to the Annee Ration Allowance at 

Ulu 	 in the 11SF in peacC areas is anis3ihie 
H 

uto the rank of F.O and below in category B areas of ARC. 

The ap1)i1CdL 	 L 

allow them the atiofl 1lOwaflCC but this was declined by 	H. 

the authorities. hence this Origina. ApplicatiOn under 	
0 

Section 19 of Administrative Tribunals Jt, 1965. 	 1 

3. 	
mr. G.K.BattabharYa, learned counsel for the 

appliCtfltJ ubnittd that the applicants are enUtled to 

'the Ration X110wance with effect from 22.2.199 4 • This ä1loW 

ancc ws denied 
to them because of wrong interpretation 

of the order dacd 6.12190 7  by which paythent of the 

fa3 
sanctioned. Relying on the written statement 

Hr. S.A11 0  Sr. C0.S.C,0 submitted that the appliCat8 have 

made the claim on a wrong otion that Govetfleflt had equate 

various non_executive posts with different executive cadres! 
H. 

for all concessions. The fact hover remains that the 

Equation of po3ts vide order No,A_11016/6/3 -DOl dated 

20.10.l98(; (nC)rC-I1I) is for the purpos.0 of 
HOU. CRCflt. 

AllowaT'ce only. rurthcro the çQnCq35i9 

h bc'n eYtcndLd to the employeeS of 
JuniOL eCUtiV0 

cadrr,j only upLO the rink of field oLLcer on the ttalOY 

of tho JuOr 	
utivO staff of R & AW and the applicants 

tho: do not L11 in 	cteyOrY cannot got the benufit of 

•. tl.on 1.11O 	
e0Mr. G.K,BhattacharYa Su3Jnhitted that 

'I 



; 

'11 	unci 	j) A fl by thi ' 	otI(b j 	if 	Ii )1 t 	 gj 

( 	i } u II 	I o L J 	 I 	( r 	 . 	. 

LU dIIOWLU LQ thU-non-executive stafl a130 and when th 
•T/ 	. 	 . 	. 	 . 	. 	: 	• 

	

L 0PI)Cd Lo b 1)d1 UPI)ltLtltIOflC were 8ubLtd 	
; I / ' 	before thc Centrj1 Administrative Trbuna1 and the payment of 

	

1/ 	 . 

	

r / 	 fliti.or '110/ir1CC wii retorcd • In th1 connec Lion he has 	. rcferrd to 

the ordcrs in the O.A.of 163 of 1991 and 	 ' 	
) 

No• 199/91 of thi& lJer.ch.  

4 . 	 ave perused the rec ords and hoard the 	 .. .: . 	: . • / 
Couiij1 ci i1i' jiirLIü ri tli1 	.A. Lctter No.A-49O11//  

. 	

0 	 • 	 . 	. - 	. 	 . 

 

56-Do.1(ji) dated 10.5.1986 shows that -the Prcident..js  

p1Ecd to anCt1On O(eiçjht) cor1ccLJjc)n to the 
 

	

-- 	C<.ttgorjc CL 	LLiii of Afl(. On-c of t.hc coroc1ozi is 

House Rent Allowance and it has becn Statcd t.hat House -. . 	 . 	 . 	 . 	 ' 

Rent AllowzAtIce "! d J I Ii Li--IblQ to tic .cutjve Crc wj  
; ;ya1aiccib1e to thc personne of other cadres also oi corrc-,j 

	

7 ii 1pondIng icvci. Concequoritly equation of posts was ordered 	p 
:'•'•' 	 V. 	 V 	 .' 	 'V. V 

by the or1er No -11016/6/36-DOI dated 28.10.1986 exc1us.ve-

1y for the purpoo oi, payment oi ILoue Runt Allowance. 	V  V 

Under th'Ls order the app1icant w 	entt1ed to draw House 	 J 

	

I 	
I, 

rent allowunce. Undei. lettcr No.A.27011/4/36_CA_11( 	r 
oatecl 6.12.1987 Additional Concessions were grante ard 	iyb I 	

( 	- 	
! onc. of thLm w a Rution Allo nec.. ,to the y1.r.iouu c.tegcr. 

of the stuif ot ARC The claim of the respondents is that 

Uncc th..Lc .IL. 110 (JqUZtiOfl oi pOLLtJ in re poet of kctiur 

V 	
V 	 V this allowance cannot be granted to the applicants 

o tinxrz are flon-c'xccu tive i;tf( W( Lrc 1OL .Uupt e tc hy JVii 

	

/ uch lJt&IHU (A thc rc.npondents Unt 	n tho ca' oiy.oflti11 

Hou3 Rent Jtllowance for the purpo 	)i. granting Ration V 

Allowancc iuch cquation of po5ts is n 	rcquired by the 	• 

cWthQrj lIu(j lCtt .1 U. 'J.11i(, potiitioz 	bar fcit the 

	

• 	 V 	 V 	 V •  

	

V 	 V 	

••V 	 V V 	
V  -. V 	V • 	 - 	; 	

VV 	
V 	V 

	

V 	
V 	V 	V 	 C 

	

V 	
V 

V 	
V 	

•V VV 
	 V' 
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H :1 ñ)1c)  
ceüulou 	. 	 . 	 .. 

	

i// 	--•-- 	- 	 .---. 	

:; 'H : 	• 

:..4f 7 	2 	• 	. 	.3 	 . 	 . 	4 
 

- 	 - - 	. 

/
/1 	

(A)Rtion Allowdnce Ration :110W4nc: uptotherank 
. 	 of FO and below at th fo11oi- • 	. 	. 

ir(j rLeziz-  \ 

I 	 ' 	 Location 	 Rateo 
• 	• ''2) 	 . 	_______- 	 - 	 ...: 	

• 

I 	
(1)Cttccjory D 	As ac1rnI6ib1c frcn 	 \, ' 

L)tatioRf3 	LiIflC. to time In the 	 ' 

; . 	 I 	
Border Scur1ty 1 'or. 	\\. 

_ ( J 	 in peace dreas- 

	

S ... '•,' 	 • 	 , 	 . .

0 	 • 	
•• t.: •l• .':• 	 ' 

	

.. 	
(D)}1oue tnt 	kiou3e (ent Ai10- 	• 	.. 	separ.ateord-:': 

Allowance 	anCe facilities admissible 	ers wilibé •r •• 

to the Executive Cadre will 	issued about  

. 	 be adini35ib1e to the• perso- 	corresponding 	LI 

	

. 	nnel of other cadres also • 	1eve13.  
of corrc.sponcling levels. 

The 
rCbpOrdeflt cannot bring In what is not there or what is 

not irtciUud to Lx.. th'rL by Ibu 1LLt.cr Nu. 21O1i/4/U-..A-.11(A) 

dated 6.12.1987 85 inaicated above. This letter simply Qlearly I 

Lt.LL 	
Li Lla.iL t.Ii 	(U. LWiiLL'.- iu UdlttilJUI)J1c to L1 	VA .1QU 	Ctt 	I 

cor1c of Lhc Ltuff Of ARC by plicing a limit upLo the ran} 

ot FO a r id b low. In O.A.163/91 and o.A.179/91 of this I311ch 

-i'n the strength of the rccoinrncndat.OflS of the same one 'man 

uuajttc& rcfLrLLd to in this O.A. Ration A11owucc. Wd paid 

to the non-execuLive stdff of the Intelligence I3urcau but 

the payment wu t;toppect In 1901 • Tld.li Tribuni1 in the oc1cr 

(1c1td 17 12.1993 (to which one of us was pirty) uftr i Cu- 

iI3lon UL(l r hi iIJ (4 t hi ordui L t ci 27 9 93 oL Lhi C(WLL I 	I 

jainitriLiVe Tribunal. chdudigarh flench. Circuit it ctmIflU 

in O.1.!JO 	i/u /cii II(I liii id Lb 	1it Lii Al l .L
I - 

,tblc to the appliLdflt in thosc two O.A 	Ih facts in 

LhoC two O.Io nd of LhL L( sent 0 A. incofdr i. they r& late 

16 

I 	I 	
contcl. 5... 

• 	• •? 1 , 	j/g V.r 	•jf 	.;. 	 . 

	

S. 	•. 
* 	.:f 

S 	 . 

f\lVI' \: 	 :•H 



1 	 . 

tow iI e a rid 1loUfl 	Cn AlloWance 

F. IX 
pp 

. l 	
are a 

	

I. 	 . 

	

f / 	
jueritiCal' The couaitlons • ii 	1iose tWO O.A. ii i 	pet 

I dticrI 1tllO/a' 	that the pesOflflCl posted in categOrY 
of;  

U 	 will 	 JILJ.Ll( 	to Ration 

ou 

/11OWaT1C( at flOI- 

qualifYifl area rate for 8SF. For hse rent 
allOWCe 	

Y 

13 8t1pu13 	that HOUSO Cflt allOwaflC 
would l 	Ppl1C 3b 

to all other cadres of the ° 
 18 under the same terms applicable 

to the exeCUt1 	cadres of 00rrespofldiflg level5 in VIeW 	
: 

h facL [fl( ntioflcd above we hold that Ration 
llOXdne 

13 	
to hc 	i1)liC1 	

In this O.A. lhL Li)Oflt 

ar direCL 	tO pay RLiofl Al1OWc 	the pplt 	at 

.. 	

. 	 S  

Uie rate 	,1,1iCaI)l( 	
the" with ei.Lect fro;u the due UatC 

22 .2 .i94• The arrcdf 	ount sI 11 bc pui(l Wi Lhifl 31 .10.19 9 6 
am 	

. 

The appl
eC'. o order ic a t o fl Is allO1 	

us to cos$•-. 

• 0 

- 	

.5.. 	 . 	 . 

• 	 . 

MLIWLh (3) 	
5. 

'•...f,,:, (I/i',:-. 	 •, 	. 	
,t _+*• 

,II 	l 	I 

II•,•,I 	

( 	 I: 	S. 	

• 
,5\ 

L's 
r. 

. • •'•" .5 . 

0 

• 	 . 	 . 	 .5., 	
0• 

ff 
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H 

/ 

IN TUE SIJPREIIE COURT OF. IDIA 

Cfl iti I11L/CIVIL  APPELLATE J1JF IS DICTION 

24J3 256 

PFI'.tTTCJ;1 1'OR 1>FCl/L 1,1;\VE TO A1PL ((•IVXL) NO • 170Ei oF97 

(potitlon under irticle 136 of theconstitution of.Indi.a 

for rpeclal Ijvo to jjpea1 franthe judgement and order 

c,ed 14th juno, 1996of the central Administrative 

Trbuua1 e  Gauhati Bench'of GaUhati in oriqinal APPl,iCatjon 

245 of 1995) 	 S  

19 

I 	 . 

/71 
II1TPI1WCUTORY APPLIC,\T1O;INO.2. 	- 	 .. 	 . 

(AppIcitIofl for otay 	Lor notice).  5u  
union of Xrid!a & ors. 	 .'..potiioner. 

rThrnt pr,nr] 	-jk.1.zi and Orco 	 .00pj,oncThnt 

.(or l'ULL CAUSE TITLE L'L!1SE SEE scnoui' 
• 	 ,. 

z\'rTzcHE1) }ICflWITH)o 
'S . 	 •,• 

16th!47RC1Il998. 

cO1l: 	 1 	
3 

Uc.N' 33LE VP • JUSTICE ..C. .\GArUJiL 
 

HOW.TILC I. 1  r, JUSTXE G. S7OHIR APUAD 

	

110U ILE Lu. JUSTICE 	IUIV/S.M 

• 	
CorAtdo...P/2 

• 	 S. 	
[' 

S - 

.3.3. 

Ew 

1' 



( 

or the potitionoro t Mr. V.V. vaje, senior Advockate 

(n/s.nanji Thornos and P. Parmeswaran. 

1dvocat0S ith hixn). 

r'or the re - ;pofldeflt 'Ios. 1 to 87. 

E39.142, 144170 	$ Mr.. 14K. Misra. AdVOC3tC 

For RnSpondont ;10r- 	
88. and 143 ; Mr. C.S. 5riflivEaRQ°, 

Advocate. 

	

TILE PETITIO't FO 5PECI1 LEAVE TO AEAL 	
D ThE 

APPLICTIOI FOP SY abovG zentionQd being called on 

co>: heaEiflg 	
orO thiB Court on tho'lGth day of March. itt 

99@ UPOW hearing 
cinsel.Or the appearing o3rtieshcrein 

TIL cOURT DOT'ODP that etitlofl or special 
JaVO to 

D.-)1ov c..nLcrLtiond be and is hereby dimi;ed and 

conqUofltiY thia out3 order dated 21st January, 1997 

ado in interi.00UtOrY 	plictiOfl NO. 2 abov 	ioned  

(:rtthg ocrt stay ho and ic hereby vacated 

Afl ThIs cOUflT DUU PURTI1 	
ODE that this 

oberved an carried liito ouio 

J. .E-' 
v;iT!1S th lton° blo hr I Madfl Moh3fl pnchh i, e  

C±2 JUr.t1C of india at the upremo COUtt NOW DOihi, 

c1,tod thiu 0  the 16th day of iirirch, 1998. 

: 	•, 

DLi!TY 1117CIS'1'1LR 	 : 
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1k/i 	 I 	I 

IF1 of Oi or i Thin thn flth floy c P,tihor 1999. 

hu lion 'bJO Mr C? I 	i'UJlyl.uf A.1JLthjuLrtjVnilt,nii 

hrl lI.1IUCJO)tii. Fifld V59 otltcrn 	. 

All thu nppllCl)lt3 tz.o zcirv.hçj in the 
. . Itnciçnr in izunchni. idonI . 	. . •..Applioiuitn . 

fly N1Vrnto !hrj (hil.Dnn . 

— Vnroun - 

1. Union 09 Iticii. n 
roprokintited by thu CLlbJ.nit Socrutary, 
Dopnrtnient of Cobinet I¼fflrO, 
lliknnnr liouno, 
Sn.hJ/lllAn fond .Nci I)1hj nni 4 othero 	. . . or2pOfldOntO. 	 S  

fly A&lvccnte 3ri l).3.}Jumotnry,hddl.C.O.3.0 

2 . Wa 

- 

kU. thou4i 10 lipplicniltij 111 thin Oricjiiiul Applicction 

nn c'uployooi, in thn SpeclnlSirvlco Iurnou (8Sfl for nior, 	 H 

	

, Jrunnchtil Prn'jnh . l'huy wro portnittocl to purouo 	 • 

thin Ori.ç,lnil Application jointly Ucar flub 4( 	(t% 	th 

ontra1 /dnijnjutratjvo 1rjbuuo3. (proovduro) I(uboz,. 1907. 

v t 	 tion abowanco wao Uranto to tho perooilnuJ.Lo5 Lha rul.k ( 	\_.  -. 
4 	 ô, Fiold Off.i.00ranc1 below ourvin, in the bool\tioflo,QatQ- 	 * 

Joricod on '13' nilcI 'C'. iho applictinto otated. Unit ttuiy ore 	.  

in the rnnk of Flci id OQficro and .1.)e*bow .  . fly order 1t*' 

0. ii .1994 cortoiri ,,totjonn in Arunochol Prnonh wore a 

ie.l on ceitajory 'U' cmli 'C' otutiorici for the purpOiO Of 

'mr jntn jrc,*nn.tnimn vrnntaci to thu 	Inp1Oynn?1 . iii th 	nnicl 

order lt*nngor was cto9or.tveci an i 	ototion ond 1 :a 

cntn'jorinntion won renewed for a further p ricx.l of 3 yearn 

with *I fcct from U. 11.1990. Thcy a bo1n thot cormnuqu[nt to 

time ciiL.*çjoriontion of Xtmnç;or utution no n 'B .  nt*mtlon the 

ccmW 2 

if 



ct 	 C 	UtO SJU 1iiV.i.1t 	iii 1taI( ar XC 01110 	11 qib lo 

jUor rttiflcJ Wri ret_Ion st110WU1lC 	i!rotn (3 • ii .1994 • 3(oWCVUr 

ccorr.ling to thorn, for noino Innxplicoble re one the roepoh 

kl tn (10 iticul the ni 1cfrl itnco to tite opp lie eti to. in it IlOD t I 13 gal 

an ,rbItrary manner. conoquontly they 	 reprQ'tflu 

LatiOflO prciyi.tvJ 2o
7 
 paylflt3flt of tile allowanCe to thorn. But 

vro wan no roporO from the ronpondellto Thoy oubm.Ltt0 

LhiL In the cuac of ernpioyaea of the ivi.atIon ReCOCui Contra* 

ooncloorna the Tribunal d.Lroc Led pciylnont. of Itation Ailo\fl0 

N 

1h 

• 	 •. 

I'! 

/ 

in the orCrur datod 14.6.1996 in O.1.1I0.2 4 5 of 1995, OEc1G 

tOd 1 ,/.1.1990 In O.A .110 .09 of 196 an 0r10r dated 21.4.1999 

in 0.A.110•223 of 1990. The ,  oxocutive cadre of the 530 Itunagar 

were ,1no wren Lod ration u110WttttO) . They tiubmit tad the t they 

are olmilarly iJitUtitOd with the: eiitplOyOO.D of the Av 1iatiOfl 

Rerio,troh Cetra turd the axocUtiVi. cadre of ssu. Ita.iincjar and 

have prayed that the roopondonte rray be diroctO 	allOw 

thorn ration ni1owan 6  with effect from 0.11.1994. 

• 2. 	'II O r e npo Yi CIt ti ltaV(3 COIL to 13 tI3d the app lienLj on 0114 

O\1flIttCd 
wr.tttorr etatomorit. jsjcordinçj to their' the npp1iOult 

1o'3OldItVJ non0XOCUU 	cadre in the 55(3. 	naCl\tll Divia ion 

f nI1d, 
the ration 11owau0O in not ,ic3rnirinibl'1 to thorn Thu rtiOfl 

1!) 
.11Iarv 	in ntiminnibla only to the xeautiV ataf o,tho 

arik of Field Officer and below pouted in cateorY\U or 'C' 

otation. They ulno oubrrj.ttod that the ordora of th Tribunal 

lii the cauc of AViti0fl iioaetirch Centre ounnot be jxtendud 

to the applicanto In this •ö.h who were not uppliCI1t0 in 

tlrc)ac' OrIgir(t). 
1\pplicationb decided by tit' Tri})UUa.. Thiv i 

1so the view taken by the reupondonto in th 	of eir 	fice 

MernortUl(\Umfl dated 19.2.1999. Niunxuro-R to the written ntatOIflOfl' 

• 	t have heard learned couneOl of both oldee. Ur 0.I .DaO. 

3 . 
Ic arri cic i'rjunfl I for the app 1 I.e en tr ntthiri. ttod tJ at accordi rt 

to the iqurtti.rI1 of jrneLO and the ordere of the Tribunal in 

otitd. . 3 
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I •'I no t 	I f tj in A"In t. I M, ltrin.1 vt 	1 	ii I. L . F.. I I i1 cu 	y I. 

.pp Un eitut ii t ho nPplicanto Ar4j untitled to thu rUou '  

	

i10wtca. Mr U--'3.L1. nnUnaLary. luerned Addl.c.a.3.c for the 	 .. 

rflOj)OUdunt4I did not diuputu the ooIItc,fltJ.on of Mr Dcu . 

1 hnve n ruoud the ppljctjon en Wo 1). an the Judçjnou.ttu In. 

thu 3 Oriçlntl AppliCatipno 	 onby tho junrnad oouioo,1.. 	 . 

for thu 	lie uutu • porLiou.Iu1y. Juthuuant At  prtrn A of the 	 . . 

orinr cet'J .14 .6 .1996 and judçrnonL it porn 3 of the order.  

ci ntnd 21.4.1999 in wh.luh dutnil dj'ieunjonn oud reOiin 	. 	. 	
. 

•,,for ellow.thg poyBlont of retiozi n11owtnon in thooe OI'tOOD 

• had ly.iori runorcioci • I nun of tho view thot the oppli.00 rite in  

the 	prooentl.y uudor GolluidaraLioii arc curd. 1.ur1y c.ltueted 	
0• 

WIth thn opp 1 Ic urn to in thoo i c nun a runc% tIo Judnin ri tcu In th000 	• 	. . 

O.)\o cuvorud thn OIIUO of the opplicanUl in thu pronurut O.A. 	. 	
. 0• 

I Lhuroffucas diroot the ruepondonta to pby ration ollOWIice 

to the npj)liOeflt(I wIth vffact from tho detotlic nhlOWenCu barno 

uthniooiblo to Itenegar on the otrength of order dated .8.11 .1994 .• 	 . 	
. ;. 

urrci n'.uhuoqueut ordoro extending poytnoult of the a liowonco or 	•• 	
: .• 

from the date of their 'actual ponJ.mag in Ittammgnr • whichever 	 . . 

.1,1 	n I.n F • 	'11u put ymnimu t of' tho 'a F m:cj rr IuInOtlra t All n'Juuuj.n oil,) ca 	 - 	 • 

to onch 'apiauia .ant 	uh'ahl ha ima'acln by t ho ros*pcnnln mm Ls with 1mm 

................................................................. . . . . . . 90 dumymu fm UPII thom it u oJ. ; cipt. ul' Umlo ordmu1 . 

AppUontion in d.tuponad 02 No order 'an to oontn , 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Ori.ginal Application No.133 of 2000 

Date of decision: This the 30th October 2000 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Kandarpa Narayan Choudhury and 
103 others 	 Applicants 
All the applicants are non-executive 
personnel serving in the Special Service 
Bureau, Imphal, Manipur, under the 
administrative control of the Divisional 
Organiser, Nanipur and Nagaland Division, 
Imphal. 

By Advocates '1c G.K. Bhatcacharyya, 
Mr G.N. Das and Mrs N. Devi. 

- versus - 

1. The Union of India, represented by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 

- New Delhi. 
,. 	2\ The Director General of Security, 

\Block V(East), New Delhi. 
/t Director, S.S.B., 

JBlock-V (East), 
New Delhi. 

4/ The Divisional .Organiser, 
S.S.B., 
Manipur and Nagaland Division, Lamphel, 
Imphal, Manipur. 

5. The Area Organiser, S.S.B., 
Imphal, Manipur. 	 Respondents 

By AdvocaEe Mr A. Deb Roy, Sr. C.G.S.C. 

0 R DER (ORAL) 

CHOVDHURV.3. (v.C.) 

The applicants, 104 in number, are non-executive 

personnel serving in the Special Service Bureau (SSB for 

short) under the administrative control of the Divisional 

Organiser, SSB, •Manipur and Nagaland Division, Imphal. The 

cause of action as well as the relief sought for are same 

___ and accordIngly their grievance is considered in this single 

)j 



/ 
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application under the provisions of Rule 4(5)(a) of the 

Central Administratiye Tribunal (Procedure) Rules, 1987. 

2. 	The 	grievance 	relates 	to 	payment 	of 	
ration 

allowance on and from 9.8.1989. According to the applicants 

the allowance was denied to them for no justifiable reason. 

Mr G.N. IJas, learned counsel for the npplicanLB to various 

sanction orders of the Central Government and also mentioned 

a number of cases decided by this Tribunal. 

3. 	Mr A. Deb Roy, learned Sr. C.G.S.C. referred to the 

written statement and submitted that the ration allowance 

with effect from 9.8.1989 are being paid to the executive 

staff of the rank of Field Officer. and below, but the said 

allowance is not extended to the non-executive staff. The 

learned counsel submitted that the equation is made only in 

' 	
not 	to 	ration telatiofl to House Rent Allowance and  

/ 
alowance. He submitted that the equation of posts in 

T ? 

'vaLious cadre of corresponding level of non-executive cadre 

(. )ere fixed vide Cabinet Secretariat Order No.A-11016/6/8 6  

DOl dated 28.10.1986. The equation is for the purpose cf 

House Rent Allowance and not for Ration Allowance. 

4. 	After hearing the learned counsel for parties and 

considering all aspects of the matter, I do not find that 

this case can be' distinguished from the earlier decisions, 

nor there is any scope for denying the ration allowance to 

the applicants on that qround. The ration allowance also has 

now become admissible to the employees serving in the SSB at 

Imphal and Imphal has been declared as category B' station 

with effect from 9.8.1989. The applicant shall accordingly 

be eligible for the ration allowance for '8' Station with 

effect from 9.8.1989 or from the date of joining whichever 

' 	is later. 	 - 



--.-- --- 

Accordingly -the respondents are directed to pay the 

applicants ration allowance from the aforesaid date onwards 

within three months from the date of receipt of this order 

including arrears 

The application is allowed. No order as to costs. 

/ 

C. 
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rj 
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/ 	 The 
17th Th. bSB, Iohima 

( : Thru.tipli Proper Channel 

G11T OF tATXOU LLOCE. 

-. 1 have the honour to su1t the following fe 
lines :for. favour of kind inormatjon and conide ration 
PlUiO. 

2. 	.. That Sir,i was posted to oc 5iB, Kohlma tef, 19/10/1994 to JuflOf 1999 (Now 17th BrKohjma) S Lab. Tech ician but during my .  posting at )ohini, I hd• not 
received aflyratiori al1owance whereas my colliu(*who 
wezo1poted at-,j4&4 .fljvjjj0n have got Ration allowance. • 	(I3ujnq civilj8 	taf) based on the orthr of Min•lätry • 

	

	of lion1e.aUajrs1pttir No. 3/SSfl/A2/2001(14) PF-XXI 
dtd. .tth iCJ2OO2 and Judgernnt f court if evt only fro the,.d1.te of theirjoinjng or from...thL date t he' - 
tdti.OflQ thorosUng have been aLeqor!cds 

cateo.y. Er C or gri't of R.t.Icn al1once i.e. non 
staff 	_) 

-., , In v.iew oj dbovu'jI w0L2.thllke to rr'Uon hreç thto, the bs1c o.f ho'e order, X an 10 very much cnLL1_1cj to et the Ltiofl al1o/cnce 0  but till date I am iiôt getting 'or I had riot received ny ration 
allowance during my poiting at QC Xohir (Now 19th Bn. 
;<ohiina 

4, Therefore, it isreu.eted that the itt,er 	y s.
• j)leau be looked into on priority bis 1  so that I may 

qetrLjon allowance at an early dte 

; cr1 action ii rqueted 

Your's fdithfulty 

J . • 	. 	 k." 

Ir  

( K. A. MAIMALA 
• . 
	 1LcTCI 

	

21ST 1311. SSI 	ISNCNJ 

. • 	_-.: . 
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o,17th Bfl/iCCtt/R 	orrpp/041  

'.- Govirflt1t of Indift 	 - 

?tth i t ry of Moe A f f ir(J 

0 f f ice o f the Cortk n dant 
4 - 	7th Bn. $53 Bh &irb11 

D , ted t ha 
\ C

_ 

WANCE 
B 

to you.r 0ffice 	vr 	0,v/102/2/
dn  

-
yc

y/33wO4/834S dt26th May.2OU4 fortX&thg thrOWith 
p g  
&pp1ictiQfl 	 t of RtiOn ZUlOWflC in repCt of 

or 	rw  

L &3 Te th e Kd A E 3. umal ai o 21 t Bn S SB Ki13h n g j 

In thi8 gar@ jt ic thtit 	that for .grt 

o Ration 
Money Allowance to the oUicia.1, f011OWthg 

dQc=enta may bta obt.ind from the ppUcaflt and 
sent to 

this of.fiCe for farther flC4? gtry ct.iOfl 

lo Copy of ju4gerflt of lion'ble Court. 

2. 	 i CertifiCate ertainflg whe 	ithr t.kr2 .fuil 

V TA/DA curinç to u.r/t ran L fo r or not and 
3 No. of days va.i led B rned 11e ave during tt 

pp1ied periodo 

I 
- 	To 

CO1.NDANT 
17th Bn 1353 Bhir(b da 

The Co ruefl dan t 
21 13t 3n. SSB KI 	ng .n j 

ri 

- V  

9k v  
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XVEMENT OF VDIk  
14 IN $TRY OF R)1E FFA IRS 
OE E OF THE COMMZ\NDT 
17TH BIN 3S3 Bi- IRABKUNDA 
1)SEB COXPLEX, r:HAI1KUND 

DISTT BDALGURI 784513(l3SA11 

P1 ease refer to your off Ic e 14 eno ik. v/b 2/2 1St n/ 
j Pay/O4O5/il6l7 dated 5/7/04 forwardIng therewith a1ation 

of Sh, K. P. iumna1ai, Lab. Tech, aongwith copy of judgeneflt 
of lbn'ble Court for ynent of.Ration Money_w.e.f1944 
to June 99 	 •. 

In this connection, it is intniated that as per 
udgsaent of Hon'b1eCoUrt all 18 splicantswere allowed for 

paent of Ration Lioney on and .rom 'their. station or stations 

joining by the ap'i1ants in those station which ever is latter. 

As mt imated vide Dive  H • 	pha1 14no No. 12619 
dated 13/12/2002 that as per existing Instructions, the non-. 
j1ants of CAT cases were (Ot entitled to get. ration 

before 31O1'2OO1 oasis of jaent oft. 
he above offic iaj. ma esked to submit whet net he is one of 

18 applicantS of CAT cases or otherwise so haJscaefr 
date of 

---- 

r-4 

(/ 

(17) ç1arEtiOfl 	atecorl  
vlde 5S13 Dte0  order '. 
Pleaye. 

n' we.r.i .1xuuu. 
i 4646 dateöL 11200 2 

•1 	I 	 -. s/.02.o9.2004  

a
' COIMMANDAW  

/ 	I 

TheComm9fld3 	
0 

K 	
VV 

V/102/21st 3n/Pay/03/-.'2_.. dated  

Copy forwarded for infonTiat ion and further, ,  

necessary actiOn please. 

T 

The Coranc1aflt 

4th an 351tiI<HIRE(est)  

./COI1AND 
'21ST BN SSBflANGA. 

(7i 	 '\ 
fc2 	9 
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Respondents 

k 	 I 	- 
CCD 	

i\ 

IN ''uJJ CEN R !BUNAL, 

IN THE MATTER OF: 

O.A. NO. 241 of 2005 

Shri K.A. Elumalai 

Applicant 

- Vs-  - 

The Union of India & Ors. 

- AND- 

IN THE MATTER OF 

IN 
\JJ 

U 

Written Statement submitted by the respondents 

No. 1 to 3 

W1UTTEN STATEMENT 

S 
	 The humble answering respondents submit their 

Written Statement as follows: 

1. (a) 	That I, Mohit Lal Chaudhuri, S/O Late M. M. Chaudhuij 

ed 59 Years, working as Inspector General, SSB, Guwahati and respondent 

No. - in the above case. I have gone through a copy of the 

application served on me and have understood the contents thereof. Save and 

except whatever is specifically admitted in this Written Statements, the 

contentions and statements made in the application may be deemed to have been 

denied. I am competent and authorized to file the written statement on behalf of 

all the respondents. 

(b) 
	The application is filed unjust and unsustainable both on facts and- 

in law. 

190peclor a efal rpector a , , 

Prontler fted Quaiter 
.hsttu S:nk j3i 

Guwbtj 
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That the application is bad for non-joinder of necessary parties 

and misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estopel 

and acquiescence and liable to be dismissed. 

- 	 (e) 	That the action taken by the respondents was not stigmatic and 

some were for the sake of public interest and it cannot be said that the decision 

taken by the Respondents, against the applicant had suffered from vice of 

illegality. 

That with regard to the statements made in paragraphs 3, 4.1, 4.3, 

4.5, 4.13, 4.14 and 7 of the application, the answering Respondents do not admit 

anything except those are in records and the applicant is put to strictest proof 

thereof. 

That with regard to the statements made in paragraphs 1 and 4.10 

of the application, the answering respondents beg to submit that as per instruction 

contain in Force FIQ Memo. No. 30/SSB/A-3/97(17)-485-508 dated 08.02.2001 

(Annexure - 1), ministerial personnel holding non-gazetted post and posted to 

category B & C stations declared vide Force HQ SSB Delhi Order No. 

30/s SBIA-2/97(1 7)-46 11-4646 dated 01.11.2000 are entitled to Ration Allowance 

w.e.f. 30.01.2001 but as clarified vide 1G. HQ, SSB, Imphal Memo. No. 12619 

dated 13.12.2002 (Aninexure-2), telecom set up, para-medical set up excluding 

Pharmacist/Laboratory Technician came under the purview of getting 
10 

Ration Allowance prior to 30.01.2001 if they remain posted in B & C stations. 

Shri K.A. Elumalai, the applicant is an employee of this organisation is a Lab. 

Technician who does not come under the purview of above clarification. 

Further, it is also submitted that the Hon'ble Guwahati High Court 

while passing the final judgment on 24.08.2001 on the application No. 174 of 

/ 2001 (Annexure-3) the respondents had directed to pay the Ration Aiiance to 

the applicants only. On the basis of Gauhati High Court order dated 24.08.2001 

above, the MHA vide letter No. 35/SSB/A2/2001(14) P.F.III dated 19.12.2002 

(Annexure —4) has also clarified that only the applicants will be entitled to Ration 

Allowance. 

ctor  

4/ 

02\ 9pf frAM/ 
Proier Hci Qu 	r 

(ii3) 

C UiA)'(l 

2 
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Though the applicant Shri K.A. Elumalai applied vide his 

application dated 19.05.2004 and dated 01.07.2004 for payment of Ration 

Allowance to him for the period from 19.10.1994 to June, 1999 yet no Ration 

Allowance could be paid to him as he was not an applicant on that said case. 

That with regard to the statements made in paragraph 2 of the 

application, the answering respondents beg to submit that Shri K. A. Elumalai, 

Lab. Technician is presently at 4th  Bn, SSB, Palia, Distt. Lakhimpur (UP) whereas 

he has filed the present O.A. in the Hon'ble CAT Bench, Guwahati which is 

technically not correct in terms of Rule 6 of Central Administrative Tribunal 

(Procedure) Act, as CAT Bench Allahabad (UP) is appropriate bench to entertain 

the grievances of the applicant. 

That with regard to the statements made in paragraph 4.2 of the 

application, the answering respondents beg to submit that the applicant 

Shri K.A. Elurnalai was remain posted in GC, SSB, Kohima (now 0"  Bn SSB 

Bhairabkunda) w.e.f. 19.10.1994 to 14.06.99 (AN) and not upto 30.06.99 as 

mentioned by the applicant in the para as he was relieved from this unit on 

14.06.99(AN) on permanent transfer to GC SSB Krishnanagar (now 21 BN, 

SSB, Kishanganj). 

I 	6. 	That with regard to the statements made in paragraph 4.4 of the 

J 	
application, the answering respondents beg to submit that it is a fact that Kohima, 

where the applicant was posted w.e.f. 19.10.1994 to 14.06.1999 was declared as 

'B' category station for the purpose of granting Ration Allowance. But as per 

d in .  forgoing Para No.3 the applicant is not entitled for Ration position explaine  

Allowance. 

That with regard to the statements made in paragraph 4.6 of the 

application, the answering respondents beg to submit that the applicant is not 

entitled for Ration Allowance as per position explained in Paras 3 and 6 above. 

That with regard to the statements made in paragraphs 4.7 and 4.8 

of the application, the answering respondents beg to submit that the Cabinet 

Secretariat/IVIHA has not yet passed any order for granting Ration Allowance to 

the Lab. Technician of SSB. 

bvpecIre4ets 
Fnr 1id' 1 orer 

SnsL.etr s4 33j. (:\ll-IA) 
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That with regard to the statements made in paragraph 4.9 of the 

application, the answering respondents beg to submit that the Hon'ble CAT 

Guwahati Bench ordered to make payment of Ration Allowance to the applicants 

to that case only. Shri K.A. Elumalai, Lab. Technician was not an applicant in the 

above referred case and hence he is not entitled for Ration Allowance. 

That with regard to the statements made in paragraphs 4.11 and 

4.12 of the application, the answering respondents beg to submit that it is a matter 

of Government policy and the respondent has to act as per Govt. 

instructions/policies. 

That with regard to the statements made in para 5.1 of the 

application, the answering respondents beg to submit that as the respondents has 

to act as per existing Government instructions/policy and hence they cannot do 

anything beyond that. 

That with regard to the statements made in paragraphs 5.2 and 5.3 

of the application, the answering respondents beg to submit that it has already 

been clarified in the foregoing paras that the action taken as per order of Hon'ble 

Tribunal and the instant applicant was not an applicant at that time as Hon'ble 

Tribunal passed order to grant Ration Allowance to the applicants of the case only 

and not to all similar employees of the Organisation. 

That with regard to the statements made in paragraph 5.4 of the 

application, the answering respondents beg to submit that since the respondent has 

to act according to the Govt. instruction/rules, the question of violation of the 

Article mentioned in the Para does not arise. 

That with regard to the statements made in paragraphs 5.5, 5.6 and 

5.7 of the application, the answering respondents beg to submit that the Hon'ble 

Tribunal itself ordered that the Ration Allowance will be paid to the applicants 

only and not to all other similar employees. Hence the respondents cannot be 

blamed for 	non-payment of Ration Allowance to the applicant on the said 

plea. The respondent is bound to obey/follow the Govt. instruction within the 

limit and cannot do beyond that. Therefore, the action taken by the respondent 

regarding payment of Ration Allowance to the applicant is not arbitrary, malafide 

• 	

• 
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discriminatory with an ill motive and violation of principles of natural justice as 

alleged by the applicant in these paras. 

15 	That with regard to the statements made in paragraphs 5.8 and 6 of 

the application, the answering respondents beg to submit that the respondent has 

to act as per existing Govt. instructions and not beyond that. Hence the 

respondent cannot pay the Ration Allowance to the applicant by violating the 

Govt. policy/orders. 

That with regard to the statements made in paragraphs 8, 8.1, 8.2 

and 8.3 of the application, the answering respondents beg to submit that as 

explained in the foregoing paras Ration Allowance is not admissible to the 

applicant. Hence question of making payment of the cost of the application does 

not arise. 

That the respondents submit that the application is devoid of merit 

and as such the same is liable to be dismissed. 

That this written statement is made bonafides and for the ends of 

justice and equity. 

Our 
Sssbaira Sen# 31 (iH.i) 

Gwhatj 
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VERIFICATION 

I, Mohit La) Chaudhuri, Sf0 Late M. M. Chaudhuri, 

Aged 59 Years, working as Inspector Genera), SSB, Guwahati do hereby 

solemnly affirm and verify that the statements made hereinabove are true to my 

knowledge, belief and information and nothing is being suppressed. 

I sign this verification on this 	.. i.0 	day of 

2005 at41~6401 .  
I II  

Fton 	e. QaIer 

Ssbtha Scfl iL (liIA) 

S IG#.1!J.RE 

Identified by 

Advocate 

Date 

\\ 

Solemnly affirmed and 
declared before me by the 
deponent w o is identified 
by Shri./ .. 
Advocate,on this... 2. &. 

day of j-.2005 at 
Guwahati. 

Magistrate 
 OV 
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No. 30/SS13/A2/97(17)85 	. 
OOVCl1fnent 

of India 
Ministry of Home Affairs 'Office of the Director: SSB 
East WOCkV, R.K. Purarn 
NCvv.Dcljji 110066 

Dtcj 1llc 08/02/2001 

Cabinet 

of Rat, Mon 
V 

Allosijice to the Non_Executive personnel including thlfllSte;,aj perSonncl of SS13 

Scic.jut id their order No. A-4901 
'd 	3O.0l2O01l.iaS 	

ration Money Allowance to the non_executive personflel 
uding 1"JJ5ter,al PUSOnnel of SS 

Posted to category 'B' and 'c' 5tdtiO5 A Copy of the 

Cahj 	
Secl•erjatord datcd..3Q/0j/001 ref'cr to above 

IS enclosed 2: 	 Au 
noncecWjv personnel inclidin 

ministerial Personnel holding non- 

azetted posts and posted to 
calcoo1., '' and 'C' station5 declared 

vide this Directorate older 

No. 30/SSB/A/97175 	

1.200 arc entitled to draw 
ration aJowagce W.e. 	

j 

30/01/2001 	' 	.. 	. 

End5: As abov: .' 	 . 	 ' 	 . 
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- No 	12t330 	- 
Goycromeni of lnrha 
Ministiy olHome Alfairs 
Offlc.. of the Di 	icion l Organiser,  
SSD Mampur & Nagaland Division 
mphal 	1050W' 

e(J 	3Jmbc,2oo 21 

Mcmor'ij 

Suh;cct 	Author,sii, of Ralioti 
Allow lace in Rio SFA(M)/1-1b Tech 

Please ifci to your lcttr No 17th Bn/ACS/pB/0 2/12592 dated 30 II 02 on the suhiect uted above 

As per lllStiUCtiOflS COfltcIHlCd in CIbWCE scrctaziat Icitci No A 4901 1/8/86 DO.1(B) dated 10.05.1986 Ration Allowance is admissible to Execujv 	stall upto the tank of Field offlcer 	.f they remain I:>osied to.Catc),) 'I3 & 'C' locations. 

Telecom set-up para-mediciI Set-up excliding, PharIl)acjWLab Tech came tinder the perve' oi'gctiii 	ration 
'C loe itio allowance prior 30.01.2001 illhcy remain posted at '13' 

& 
/ 

As per exisina instructions the non applica,its'to CAT cases were not entitled to get ration allowance before 30.01.2001 on the basis 
SSI3 of Judgrnen of CAT as intimated vide Dte'5 MCJTiÔ,',N0 9/SSI3/A2/86(, ) -ManipurS34 dated 10.02.2002 

SD/- 13 1202 
Area Organ iser (Adm), - 

SSD Divn, Hqr., Imphal. 

The Commandant SS1 	N, 17111 
Rn,, 'Kohima '. 	

0 PB No. 2 l.l,pl1 , 797001  
Nagaland..  
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